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NEW DELHE:THE 5&*’ Foer, 10

S.0, No. ' iﬁ exerﬁise of the pouers ecnferrsd by sub=-

el avss (iv) af clause {23C) of Seetisn 10 ef ths incama-taa Act,
il 1961 (43 nf 1951); the Central Gavernment hareby ﬁutifias |
. Ramana Kendra, New Deibi ™ C:)fﬁ: tha purpasa of the said
“aubaclause fer the assesemeﬁt yaars 1§89~99 tc 1991»92 sub;act ta
’tha fallcming coneitisns, ﬂamuly:~

' (i): the assessee will apply its incems, er accumulate
’ for application, whally and sxclusively to the
abaaats fur which it 13 eatablished;

(ii) the assesses will net invast er dapasit its funds
‘ (other than weluntary centributions received and
 maintaines in the form of jewellary, furniture ete. )
for any period during the previeus ysars relsvant
to the assessment years mentioned above otharuvise
than inCany ene or mera of the forms or modes
spec;fied in sub-section (5) ef Seotion ;.

(iii) this notificatian will net apply in relatien to any
- 4incoms being profits and gains of busiress, unless
the business is incidental to the attainmant of the
objectives ef the assssses and separate books of
acceunts are ma;ntainad in raspect of such husiness.
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